RI TEM NO. 8 REG STRAR COURT. 1 SECTI ON Xl
SUPREME COURT OF | NDI A
RECORD COF PROCEEDI NGS
BEFORE THE REG STRAR MR. PAWAN DEV KOTWAL
Cvil Appeal No(s). 5594/2012

AJI T SINGH AND ORS Appel | ant ('s)
VERSUS

STATE OF UP AND ORS Respondent ( s)

(with office report)

W TH

SLP(C) No. 10262/ 2016
Date : 09/11/2016 This appeal was called on for hearing today.
For Appellant(s)
M. A. Venayagam Bal an, Adv.
M Si ddharth Sengar, Adv.
M . Shantanu Sagar, Adv.
For Respondent (s)
Ms Al ka Sinha, Adv.
M . Anuvrat Sharna, Adv.
M. Ravindra Kumar, Adv.

UPON hearing the counsel the Court nmde the follow ng
ORDER
Cvil Appeal No(s). 5594/2012
Respondents are duly represented.
Parties have not filed st at ement of case despite expiry
of the statutory period.

Regi stry to process t he mat t er for bei ng listed before

t he Honé&#39; bl e Court as per rul es, however, al ongwi t h connect ed
matter.
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Item No. 8

SLP(C) No. 10262/ 2016

Sol e r espondent is grant ed four weeks time for filing

counter affidavit.
Li st again on 4.1.2017.
( PAWAN DEV KOTWAL)
Regi strar



